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YASSED BY THE LEGISLATIVE COUNCIL OF INDIA. 

( R e c e i ~ $ e $  the assent o f  the Governor General o n  the lot/?. Februuvy 18 59.) 

An &4ct to m a k ~ f z w t h e r  provision for  tfze renloval o f  Prisoners. 

WHEREAS, by the Inws in force, the Executive Government, of any Pre- 
sidency or place is authorized to order the removal 

Preamble. 

i 
of a,ny person under sentence of imprisonment, from 

the prison or place in which he is confined, t o  any other public prison or 
],lace of confinement within the same Presidency or Government; and whereas 
it is  expedient to make temporary provision for the removal of prisoners 
in certain cases beyond the limits of the Presidellcy or Government in which I 

I t.11~ IIISICP where such ~ r i s o n c r s  are confined is situate: I t  is enacted as 

I. ISThenever i t  shall be judged necessary or expedient that any person 
Executive Government who has been convicted of any offence and sentenced to im- 

to remove cer- 
rs bevond the prisonment for life or for any term exceeding three years, 

ith of the Aesiden- Hhould be removed to some place of confinement beyond the Jr Government within 
which they are confined. lilnits Of the Presiclency or Government within which 

s confined, i t  shall be lawful for the Governor General in Council, 01. for 
i Iixecutive Governinent of the Presidency or place with the sanction of the 
i 

ernor General i11 Council, to order the ~ . e m o ~ a l  of such person from the pri- 
place in which he is confined to any other or place of confinement 
ally pa,rt of the territories whicll are or may become vested in Her Ma- 
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